List of rules etc in practice in Municipal
List oi rul

Municipal Corporation

Election Office.

Sf. No. | Name & Rules

Pase No.
Tt 7 ici i der, 1993. 1-6
Delimitation of Wards of Municipal Corporation. order,
; D:limitatiOn of Wards of Municipal Corporation (First Amendment ) 7
Ofrder, 2014. — ¢ y
3 Determination of Number of Elected Members of Municipal 8
Corporations, Order, 2008. : . : & :
4 Formula for fixing tke total number of Seats in Councillors in
Municipal Corporation. :
) Reservation for the offices of Mayors of Corporathns Rules, 1996. 11-16
[ Reservation for the Offices of Mayors of Corporations (first ] 17-22
Amendment) Rules, 1999. : :
7 Reservation for the Offices of Mayors of Corporations (First 23-28
Amendment) Rules, 2007, - ;
8 Reservation for the Offices of Mayors of Corporations (First 29-32
Amendment) Rules, 2012. '
9 Punjab Municipal Corporations Mayor, Senior Deputy Mayor and 33-37
.Deputy Mayor Election Rules, 1991.
10 Punjab Municipal Corporations Mayor, Senior Deputy Mayor and 38
Deputy Mayor Election ( First Amendment) Rules, 2001.
Municipalities Rules.
Sr. No. | Name & Rules Pase No.
1 Delimitation of Wards of Municipalities Rules, 1972. 39-44
2 Determination of the number of Elected Members and Reservation of | 45-53
Offices of  Presidents of Municipalities Rules, 1994.
3 Determination of the number of Elected Members and Reservation of 54-57
Offices of ~ Presidents of Municipalities ( First Amendment) Rules,
1999,
4 Determination of the number of Elected Members and Reservation of 58-62
Offices of ~ Presidents of Municipalities (First Amendment) Rules,
e _ T2
S Punjab Municipal (President and Vice-President) Election Rules, 1994, 1 63-66 )
6 Determination of the number of Elected Member and Reservation of 67T
Offices of Presidents of Municipalities (First Amendment) Rules,
2008.
7 Delimitation of :Wards of Municipalities Rules (First Amendment) 2
Rules, 2014. : ‘
8 Determination of numbers of Elected Members and Reservation of 73-75
Offices of Presidents of Municipalities (First Amendment) Rules, :
20135.
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oy %ada upto~date by including the amendments madn vida not{f&catian
S Nell) T 4eR/pa3/l1/5.240 and.(2)/95 dated 15.9.1095, r
e ' -Htﬁgj Punjab Governmaont: Notification No.GSR.aafﬁ.A.Sfli/ .240
Arcly (3) /96 dated 24,5,1996, Notification No.a§%ize =
© 3/11/5.740/xmd. (5)/37,dated 26,971997 (aBd ROt
Sy T "?i“‘.
:258/3/ (/§:97 . GOVERNAENT OF PUNJAB |/ i {is
Amd . e} em < i 3 =
$0£.26/9/1997. apartment of fccal Governmen ﬂ{zﬂ
s . £ i . y; “@ ] NOTIFxCATION . "",,'I o

Tre EBtn Septembar.l972"'

o
i 1.,
No .GSR E2/PA/3/11/S.240 & 253/72-w1bhb;3£eran-e tQ Punjab

Government Notjficstion No.GSR-38/P. A.3/11/8.%40/72 datad the

2lst Xpril, 197: and in exercise' of the powera conforred by
|i€

.’

E<i section 240 anc. 2:8 of the PLnjab Municip&l Act 1911 and all

‘hotnar pawars erabling him in this behdlf. thg Govarnor of

b b il.{‘
_Wﬁirunjab is pleated to make the. follading rulaﬂﬂpamqu o

Short' Title 1. (1) These rules may ba calggﬁ:thﬁ Delimitation
cPd Commen= &

cemsenc,

i

i (2)
1 ,

|

of Wards of Hunicipgl;t;e \Bulea,l972.

They shall came into force at onda.
. P ) g R
Definitions 2,; ‘ In these rules, unlqgﬁathp_cpntaxt otherwise
;reﬁuirga b ’ ”.r ﬂgg, v
- (a) 'Act' mezns the Punjab uunicipnl Act 1911

’ . :! |'r “J_ ’J -* :
(b) ‘'associate members'. meanimambera asgociated

undsy sub-rula (2) of ruhn‘B

b

7

téh-t'l‘:l
(c) ‘Boarc' means a Dalimit;bion Board aonati-
% tuted under rule 3 FQL{ Ec

i ‘v‘

(d) 'Directcr means tho birodtcr.noea; Govern-
!|{’f

(e) P wﬁ 24

-State of paunjub i1n'Lo’ cgl?ﬂovnrnm;nt

- o T3 B )
Department J ‘and}ﬁTéhwﬁi
EREA R r_{ '
(£) 'Sub-Divisional. officexifmcana the sub—
? Divisional offjcer . (Civil) bf tha‘uncerned

| sub=-Division,
1

"ra_; a-_'

Cant.../pz....'

‘ ¥ otificaﬂlon No.
- * nsarted/SUbstituted vide gunjab Government N
f e Es&—aszpn3/¢1/s 240/amad, ’32) /96 ddted 24/5 1996.
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il -nsti*utlon T3, W1y For the pu:pose of caray ng'out the provi—
Of Bcard A a*,’{‘_ J.J 4 o
sion of these rules,the Governmant shall cohsti=-
) I
tute a Delimitation Boa;@lﬁQngggp‘Municipali;;,
coneieting cof the ‘dllowiﬂd$ﬁhﬁb5fh. namely i+
R S

The Deputy Comm*sioner of tha District in whick

I “‘( 1-\. =t

the Municipal uouncil/Naqarﬁ_anchayat ia situate—

PP -

-d or any other officer nomil}atad‘"}:y him in this
behalf , e

i .I“H.f -(.r} -, b
A ERIE member Gf e vunjab Leqislative assembly

wery (b, ey

represeating the concerned” Muhic pality ]
(ii) sub- Divisional Mag*stratehg

.

: byt
3 (iii) 1he Deputy Director, Hocal Gqurnment of the
i g s . region conzerned - ) -';ﬁﬁ
it
Ehi, S ‘(1v) The president or Administra?qk- f‘thﬂ Municipel
] 1 ]

council or Nagar Panchayat qo erhed ’
(v) Executive Officer of the nuni?ipal Council
or Nagar Panhhayat Cane:na Ql wh and-

Erieghe Ry

(vi) @Qne member nominated by themG?vérnment by
notification.

LS

53 .
The ‘Boird shall asscciate w*th_ita?% £o: the purpose

’fjaaistirgﬁg”%in]its’daymto Lay £unction;ng y-h more than five
5 % Lt FE __f _. e & 5

ol **w(g)

‘,%pﬁ X ‘ﬁmapresenta**cr
FERTaas .
,agious_ﬁ o poaition of

‘ Ifitﬁé_‘unicipality The' Haries mf the associ#haE aﬁbdra shall be

S
: sponsored to the Jirector ny the eﬁectutive officer of the concer-
ned Municipality in consultac:

ion with the concerned Deputy
Commjssioner. Thi : provision shall however .not apply in the case

of a Jdissolved Muaicioality." V'b_j
. Functiqns :

e ¢, - It shell be the duty of the Board l ;;,
D .
o (1)  to aivide the Municipality iRto

- % substitated viée DPunjsl Government Nntificahion No GSRfﬁA /11’
:*.Mds,zao amd./(2)/25 dated 15,8.1995..

il KW qustituted vice pPunjab Gaovernment No.ifica
e Sh‘do/amd /(3) 96 dated 24,5.1996. . ¥

¥ Tays :'f‘f‘h:‘.

‘L’g- 1-3-‘ 3
;‘p';:,No /GSR- /Pa3 /117 -

'Tfﬂ%é%

¥ .ﬁ** Insertaéésubst;tued vide Governmen‘ RotifiCation No.GbR/QB/PA/
S & ' IIYL 182 0/amd. /97 dated 13.6.1997. ’&1 hﬂr
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such numbers Of wards as may be, hecessary havipg

5y having,:egard to the number pf elautad member s i
Vo , o *“'ﬂ“]tﬁ*ﬂ-‘-"’ : | ]

determined by the State, ?oﬁef' gntffp; the Mynici-

pality and the number oﬁ

-!

. ".‘i !5 5‘—-’: ' LA ::l'.";5 - H lu
of the scheduled Castes,B ac':'kw d. '&BBBS‘. and }"Oﬂ'\en.

(ii) to ce-adjust the vards as and*when‘ he 1imitq of the

24 r‘} ‘-\

MunLcipality are’ altered ormthare ia increasq in

Popnation of t.he Municipallt?dgr there {s abnormel
o -'r+ -t.j'. ¥
; s
arlation in poleation/or gcting figures ‘of some :
(] v.—.. -.,:\,_ st 14
of -he wards of the Municipalit}?ewhich requires !

-

e ' sue.: re= adjustment» 'w' 1L )‘ ”

zzocedure £ (1) None of e associaté‘mémbers'sﬁéil haye a right

NG powers ' ;
3 the to wote wr sign any dacision of. thBiBoard. '
i (2} The muetxngs of the Board‘ﬁhall be conyened by

the Dircctor affer g: iving the noticdloﬁ atlaast ten days

cf the date, time and place of ‘the maexlqg to ali to tts

| ,cl.'

. !
‘merhers. e b N

:(3) The queram necassary for~the urqg_pc§ion of the

i pIEE e

oy 4 Dusinmes at a meet:ng of the Boardlshall be fogr

'
¢ N . Pl et ""mw A

e, 5 '1ﬁ;l o (4) hll questicns which comea befpre any meeting of

chali be decided by A majority of thﬁ v%tea Uf ‘the members

“'the.Boaré
- . . '-_-."..-,:v'..
= l

d kit Ty

‘;:esent:and voting. The phairman of the meeﬁing in case of an equaliv

of votes, sﬁalL have a second forcasting vote. p4r ]

(5! 1he Board shall have power bo act. not: with
st.anding the temporary absgnce qf aﬁmgmbgr,can associate
e . mambe¥, or of the existance cf'a'vacaﬂcy in the Board,a

bele] act or proceeding.df-thg Board{éﬁﬁi}?@g‘invalid or.

called in quebtion on the ground‘mefély of temporary at
absence of a member or accociated'mﬁ

.existance Of cuch a vwcancy

¥~ gubstiluted vide sunjab GOVBrnment Notification Ndﬁf
28/p.A.3/11/8,250 and. /97 dated lBth June,1997. ;
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(6) The ‘ub=Divisicnal Officer shall bé'thé Chairman
y S

of the Boa.d. Tn 'his absence, the membwréhpresent uhall

elect one ember w! o ahzll preside ove:r “the meeting

of the'ébaad as its Chairman.
*6.
inciples

riDalim- Board in the Delimitation of Wards of a Municipality,
tion:of

rds of PMRALY Ly

nicipa=- *(a) 2all the wards shall &s far .as pragﬂicable, be;
Ly,namely: : : SR :

‘The following principles shall b: dbserved by the

..m‘ il s

geographically compact 2:2a,and Lﬁ:déiimiting
them, dve regard shall bas administrétive units,

if any,facilities of communication and public
consmience

S ———

f(b) Ea¢h Manicipgiity shall be divided into wards in
: such manner that the population of eadh ward,as
~far as practicable, is the same'uhqoughout the
Municfpality.wmth a variation up;q‘ten percent
abqve or below the average pcpulatqu figures ;

[ ]
*(c) wWards in which smats are reserved' for 'the sched-

L <

uled Castes,shall ke located, as far as practicab-
le, in thosc areas wiere the moportion c£ their

popuiation to the total population of the Munici-
pali.y is the largest and the such seats shall be

allc ted by rotation to different wards in the
Muni :ipality ; .

é

*(d) sSeat numbers resurved for women (incliding number
of s»ats roserved for wcmen,;f_dni.belonginq Lo

LA scheduled Caabas} by uownxnment, shhll- be kept
mﬁmﬁgy@iﬁyﬁﬁﬂﬂmlmwmﬁm waih = - “mw~-

, reser-ved £or women and cuch aea.slshall bae alloted
FaLOeae T L VT Ty potation to different wards tn the Municipalicy

, * substltulted vide Punjan Government, Notification No.
GSR/FA3/11/s. 240 amd,/(2)/95 dated 15,9,1995.
** substitLted vide }vngab Government! th fication No.
: GSR-ZS/I«B/ll/a.44UaN1d /(3)&7 datei;24/5/1996.
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Explanation- in this rule, the
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wards to send
oe sent

o skate
Gevearnment
Pubtica~- 8.
cion Of
*C‘Eﬂe far

mlta—;'uhe'scheme for the delimic

' '905‘.. Lk

*(g) Cnhe seat "Dservud for Backward Classes DY

Government, shall be kept reserved for Back-

wasd Classes which 3hall pe. located where

theitv popilation in the Municipality is the
largesc and such seats shﬁl}tbe allotted by

%1

roLation to different warda,in the Municipal-
ity 7 ana : P .
b
*«(f) In every Municipality.tne Delimitation Bogrds.
while drafting the Sohem&-forrﬁelimitation

ot wards,shall allot numbars to all wards

having cue regard to the principle of contig-

uivy.
1

expreééi&h-hpopulationﬁ mean
the population as Qsaer;atin jocally thrpugh

vns stafi Qeputed py the Director bBY going

i-om Gocr to Goor 1R the MuniCipality.

The Becari shall, 38 goon as mey be after “has prep?red

ation of wards oi Ehs Municigglity,

nt For consideratioq

t
I

.‘

the same to tre S:@te Governmne

The Sta'e Govarnhment shall - .
(a) publish in ghe Official ‘Gazette the _scheme f£cr

che Qelimitation of wards racaivad by it
rule 71, for eliciting objecg;ons oL,
18 ‘rom the affected persons of the

wnader

(b) specxiy a date on or after which the scheme
alongwith objections or suggastions.if any,

will be considered by it
(&) conuider all ObJECtiORS and suggestions which

may liave been received by 1t before the date

50 ﬁp“’k—.&.i"ed 1

T Supstituted vide PLnJEb Scvernment NOT
omd. /(2)/95 dated 15. ¥9.55

== Subgtitub
240/ama. (5)

ification No.GSR?PA57II7 , 240

¢d vide punjab Governmant notificakion. NogGSR—43/PA3/11ﬁ

/97 dated 26/5/37:
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(4) therwqfte;,by order, determine the delimitatio:,
of wards of t-e. wunicipality

publica-. .9. The sState Government shall *ssup its order made 1in the
tion of 53
finals fczm of- final notification under thaae r lea to be publiSWGd
order of CPRRE s O T
State ». 1in. tne Official cazette.upon such ondera“shall have the
Govern- by N e
ment,: . force of law, : .® : i

My rovidad that hefore ' the - sta ftlof the action process

th: State Governnent may, for good ahd sufficient re-
uy as>ns,to be recorded in writinq.lreview the order mace

in the form cf final notifibation after inviti ng obje-

ctisns or QUQQPStiona in wx;ting “from .the public thro-

v byt 14y anu- v

-ugAa the pub’ic notice: in two Jpewspapers having circulT
dtion-in the locality {n" respactioﬁrall or any of the

M - Warids, After considering such oqu@pions or suggesticn

the State Government may supersede tha previous orée

madcie in the form of £inal notification directly or

after obtaining the opinion of the Board."

Correctibi’ The state Coverinent, may,. from time to time, by
QE printing

Not.ification'in the 0fficial Gazette, correct any
mistakes . . : St i ; N
in order Pr:nting mistaxe :a any of thebendgrs made by its or
g:deuby- €L:ior occuring there in due to an 1naQVErtant slip
ate - : 5
Governmeht. or ommission, e

B, B.MAHAJAN

Secretary to Government of‘DLn~-E
Local Government .Department., S

Dated the 23rd/25uh Sept.,1872Z.
. A copy is roruarued to ;- '

.l.

Eﬂdnh.Nd.ADE~72/DA/15730—784

all the Commissionars in the state

2
/

» All the Deputy commissionera in the State

2 2
_3. All the Sus-Divisional offibers(c) in the SEa~e
) 4

s All the E:mccutive' Officersfadminzatrato:a/

.Secretaries/presidents: o‘.the Municipal Councils
in the State.

*
F

2!, . The receipt o#f

this notification may please be
arknowledged '

iy )
RAGHBIR DASS
Assistant. SecFetarYo

‘for Secretary:; to*Government of. Puhiab,
lLocal Governmant*neparﬂnent.
Punjab Government NoEl

*Inserted vide

1Cation NOGSR=43/PA.3/11/35.240
/ama.(5) /97 dated 26.5.1597. _ ' :
Bhilpa,

AT A B e e

e T S —



]

B . L IR

B 00T T B sARA

!?,Lu'j,jm'“.\:' q;'s;;%"_q-nt f . Losal- Goyer

... . GOVERNMENTOEPUNIAD -
e

. s “The I\ﬁthNovcrx‘ibe
NG, GER. /P, A, 3118, 2:1{1;94#\1}

L B

M.A- 31175034014 d /94 ddied the'21
of - the. pOWRES .
1911 (Pynia
i

eliait
il
hulll'ljﬂ _'j' ".‘..1 ‘hmiyl_ Ve

prvistion’:pl-offices of Presidents of Mur
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1 ElEhese o rules njay be called “the -Dtermination, of fhe.npmber
ol Blfug capambsts ana: Revervarion of:QMicss of Pissidsnt of  Minic

(2) Thoy $hall cams inta forge atonce, §3 s

& i ttii:iie' rules, unless tho 'coliiexi' ot‘nerw:sc _tccffii.i:cg:m':
©(a) 'Act’ means the Punjab l?imcipaerct 1911 -
(b) *State Government’ meaits 'rt.hg;‘:f'c;'qg;;;qiﬁgﬂ__;;:@jf,.;:’lgg btalpof
“Pupjab in the Departinent of T.oopliGovernméntiand . - -

T

(&) _‘Sg1)_¢éd1l.|lc' means 8 Schedule _upji_én_df_c'd t

e The Nagar Panchayat or.the Municipal Co
nbagebtian (2) of.section 4 'af.the ‘Act sshall consis
;»g{‘ 1bers:as may: e determined bt
) } péwy an brdcr..l writin b
{ offied i Schedule=], T
W V("l') i every Mupicipality, oul of thg. tosal.pumber.. of -lected
zim‘ii'Lp vk determined under:rile 3, the'State Goverdmeni shall by noti-
({eafio

. : i'éSc:jvc such number of seats [or ths S’_._:hedh.led C;iriteg as may

L? "dotermined by it, sybject to thg conditions laid dpwn [ clause (a)
of o] ;

& ]ti?-s_(%‘cilpn (1) of sectipn 8 of the Act. S S
e R o oy

2) ( e 'seat shall be ‘résgrved Lor "tfhﬁi‘liléiékﬁgfﬁ'cla'ssas_ 4s 1a_if.l-d0vg1|1_
In cfulist (b) of sub-section (1) of section3 of the Agt..
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(3) Ncir lass - :h.m ong II}ll‘d of the: (ot
Under ‘sup rule {I}. shﬂll

al nimber of seats rcs-r\.cu /
bl'.‘ rcqc Vcd for Wamen
Sched ub C# i ;
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2 ‘I-!;-_,.-i,‘.. ;

SRR Not

e for Womer b[

:nber of seqes. rcserv*d
ﬂn ) of . the- total rimiser oi
seats; o bc Flilﬁ by '. Lg_r;u,Jpam;,{.; shal pg' resoryag
forwanjsy 3, dsuu; s " be e W IOt tq dlf‘f‘crent onstis
i tuengies (o e _nov.-n -;is-.wa'rd,s_ in-_thr'-

(9) !;c se gt Fsbrvcd.
e o :u'lo;te by totatio
G~ u:uc:p&ﬂty a8

s;l-b rulcs (2) dng’ f3J ﬁJi

: ; 8 to''be- kncwn 48w
ro tcr speciﬂeﬂ I'H chgdu! ell,

Rcservatfun of

reSc_. ation | rh 1ces ‘.‘LB Pxesxdcuts of the Mll ch-—
Mfiecs by palmcs m tha e as laid- don n‘sect,upy: S— Jthe Act, shall by eﬁbc*cu
Pirsideny. rotution |, alp!mhcncal order as mdicatc in Suhedules Iy
&I id VI, :

: in Sbhcduf:s 11, v a’ud V1 offices
4t seria| Number L, shall e
Castes, Ol{ ©8s of tlie py, B

[ n.s rved for the § ched.ﬂcu
:jesidc t5a scna! b cr 2 shall by e

lor womey | !,ﬂdiﬂg Won .'Sc hedy

0 Tesitents af g erial r'l' b

Bfveg
€ an Qif lces
t3 shnll_b& regera,led f‘or gacgsw‘d tf 7J
) 14 the Mumc:

: pahucs spec:ﬁed m Schcdule Iv,.
Nidonts g4¢ rial Runibers i 2 | be reseryed for
_La.stcs,‘O[flcps of | sp:.{enfs at

> P-’Q)pﬂ_:i‘ _bg i Y
1 L'ae_mh_]'_N_'l_ : :

c!ectl

h rcscrvax 11
(2) *haH by g[ue f?
¥

It Seria] numbers 4 (0. In
}‘  Ieferte; . ;

né‘x ?
o 0N Of g _rv tig
"f2)._",(3- .and L Hi stau aﬁe
:prece 'ing su drt[

L pa’aﬁah’an

econd s cuon

* the pij O suh.
ule (4) shal! mea 0 the genepq) elect;on-"h'cld a'{‘t'm" the
‘ _'cchmBIulion of norm1I dur'atmn of-
I'téy, Cankaail
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Critorin fn{
s

*uajeipal Counci
A3 ascertginad at

Population

Not UXCeeding 32
if.\i'\.'.r-.[ing 5,000
Facecang LOL O

Laeegiling 2000

the

000

)

9]

Loveged ng 30,000

Lixga ;Jm_\{ i)y

| .u'.-..:.iu,l; RIVHYE)

i

Faeosding 60,009

xeoadi ag 70,000

-,|i,:-1 N

Sesddding 90,000

Favaediag o0
J'i).v-:cu'lnjg L2500
xeeeding 1,50
: Redeline. 7 74

HOLTCe s e

; Xveding 2.30.0

aothisee 3.

Vi 2 P T I

i, B 111 B0

NS}
8!
(e
VLI
i
N
(1]

Ll

B 50 [ A e WS

Erxves ling 3,000,000

(KRTK., 26, 1916 SAKA)

last

SCHEDULE |
(See rule 3)

determining  the number . elected Wewbers i

and Nuagar Panchayats op the basis of Populatign
Preceding  census of which the relevant

ligures have phegp - published, : :

e — e S et i e

——— Ty v e s i

Niunber of ¢lected members

e g o ——-.-_._,-—.-._"——-—-_..______ ———

\ﬂﬂ_

-

9
but not exeeeding 10,000 11
bt not oxceeding 20,900 13
but pgt exceeding 30,000 I8
but ppt exceeding 40,000 17
but sy Cauading 30,000 19
but not excoeding 60,000 2]
g but not exc2eding 70,000 23
but not exceeding 80,000 23
but st eXceeding 90,000 EZ___,
but nor exen g 1,00,000 29
bt not cxipoding 1,25,000 3l
bue not exceeding 1,350,000 33
but pot excecding 1,758,000 35
but Lo exCeeding 2,00.000 a7
But o eXeeeding 2, 30,600 39
bu! not exeexding 3.00,000 4]
bt not eaceeding 3,350,000 43
but nu excoxding 4.00,000 45
bty sXseeding 300,000 47
4()
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(KRTK. 26, 191% SAKA)

SCHEDU LR I

[See rule 4(4)

PO _.___-.___.____..__.__-_-.——._..--—1-_._._-—._.-_..—-_——-___.-_—-_-—...4_.-........-_.._;..____. s
Nunber ol septs Scnrs._;-_cs'crvc\i_&.'- Al r!u;:;lwr‘rc.‘icil\'td Rl 5
determined for for women  fur Yomen  (including
ths Municipaljry tumber of seats regerye

A : o ‘ for wonien, {f aniy, he.
Migi-  Mayi- Mihi- Maxi- Ionging Lo the Sched;’aled
mum  mym mum mum Castes)
. .-__-_.____-——_________———_______————-—-__._____,______-___*_
| 2 3 il

L_____—___\——__________

9 49 Jto 17 Vi 9 T 180 13 16, 19, 22, Pirst

28, 28, 31,94, 37, 40, 43, eleaton
46 and 4y

J 1o 16 203 S (4, 17, 20, ICEYTITH
S 24,2659 3232 38, 41, aleciing

44 and 47

Firr 15 21619, e % 31 24, Third
27, 3y, 33 a8 39, 42, alestinn
45, 44

SCHREDULE 11
(See rule s)
Rrizevating ot ot of President, |, Municipai Councily, Clinses

Serial Name of Municipal Couneil

No.
Abohar
20 Barpala
3. Batala
4. 'Bl‘h.:il'tllidn
5. Furidkot

0. Fe -"lj?-e:p:u.l“

7. Fazilka




.-‘-—-»-.._.__,_____--.__,ﬁ._.._,_. b

|
FUNJAB GOy CAZ. (EXTRA. oV,
| (KRTK. 26, jofe SAKA)

& Serinl  Nuns of Mu
\_“" a'VU.

R i S —
rl’c!pa! Couneil '

of Gobindgul'h |

4. Gurdaspy, I
HiE .‘[.nbf:h'pur

! Jagraon
52 Kapurthaly

] Khapng ;

l4, Koikaplu'n
5 Mulcrkn.liu

6. Maloyy

Mungy |

18, Moga

9. Muktsar !

0. Nabha - ; |

2! Nanga|

22 Patlala

23, Pathangor

o Plugwara : !

a8 Rajpura i

Rl S. A, 5. Nagay Mo 1)

Sungryr

| B .'—I'EDULF? 8%
(See ruje 3)

Rescnvuﬁnn of COffiges Of Presiden. o N
Class ]| ldents Jp Tunfcipa) Councils,

AR I/ of Municipg) Ounzi)

A medgary
Ha Ogn
Hhucbumnndi

- Hudhl‘adﬁ
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(KRTK: 26, wn w<

..... et e T Mt e .

Serfal Name of Municipy/ Couneil

No,
3

6

P

8.

9
10.

L}

12,
13.

14,

13,
16,
17.
18.
19,
20.
21.
22.
23,
24,
=
26,
27.
28,
29,
30.
al.

-

Dosuya
Dharfwal
Dhut|
Dina Nagar
Deraha
Garh Shanger
Gldderbahu
Gonjana
Guruharshg|
Jaity
Jalalabad
Jandfala
Khargr
Kura]|
Morinda
Mukerian
Mour
Nakoda;
Nawan Shapar
Niirmaha]
Phifpe’ e .
Phillaur
Ralkot
Raman
Rampura Phgo)
Ropar

Sﬂmﬂ.l]g

A,

J» NOV: 19, 199

3\..<. “
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PUNMB Govr GAZ, (Ex‘r!zs X Nav. 17, 1994

rzcn-rK 26,1916 SARA)
Serial !vanu of Municipgl Couneil
0,
32. Samrala

33. Sirhind [

M, .Qulmnnif}r Lodhi
35, Sunam

36. Talwand| Bhaj
37 Turn "J‘u.run

8, I.I_rmi'.r T'ancl_n

SCHEDUY LE y

(See ryle 3)
Re:survutl'on of lﬁfﬂcu& of p

Serial Nanwe of Municipg) Couneil
No,

! Ada':npur

2 Alwalpy

3. Amloy

4 Anar, dpur Bahib
S Bape

Bare:;, ;
Bassi Pathgga
Bhad ILu

Elham m;;arh

1f>8 Nangk
Dern p.J ]

12. Dhangyly
13 Dharasig,,
14. Fatehgye), Churiag

Garhdiwg|y :

661

wesidents in Munjcfpg Courteils: Class 111
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BGOVT. gaz (EXTRA.). NoV
(KRTK. 76- 1916 SAK A)

Serial Name ~of Municipg| Council

No,

16. Harjaug
17. Kartarpur
18 Kotfatta
19, Lehragaga
20. Longowal
2L Majliha

22, Payal

23 Qadiun

24, Rahon
23 Remdas
26, Sanaur

27, Sangat

: 218. gl $Imm?b.lﬂ£a§] }ILH-'IE.-I.'i'.'r Fv < =il ;H" ’; I"

29, Sujanpur

30. Shii Hargobindpur

34, Tapp:l

SCHEDULE Vil
(See rule 3)

o 1Ty 1994

Reservation of Offices 0f ‘Fresicesis i Nogar Jgy o

o
Lo Ajnala
2 Badddikalan
3 Bagtia Puranpg
4. Balachayr
5 Barifala
6. Bégowal
7. Bhlksj
8  Bhikhiwipd

Serigl Nam.e 9f Nagar Panchayar
No. .

.'|'l ris

i i e .

LY
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2875 Sgﬁnéwdl
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Shd haL‘f
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f
.

Ve e
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PUNJAB GOVT GAZ. (EXTRA) » APRIL 25,2006 - |75

F_(VYSK. 5, 1928 SAKA)
GOVERNMENT OF PUNJAR
DEPARTMENT OF LOCAL GOVERNMENT
. (MUNICIPAL ELECTIONS OFFICE]
b Notification P
_ L Ihe"z'iéqff.égb_qz,.zooa
No. G.8.R, 1}.7;’P.A.3!1I-IS.zdpf}xmd_._(;i)m)%.——w

ith reference 1o the

. Government of Punjab, Department of:'I;iOcﬂ__-'Gg&Ternrnent, Notification No. GSR. 24/

PA3N 1/8.240/Amd /2005, dateq the 2nd' December, 2005, and in exercise of
the powers conferred by section 240 of the Punjab Municipal Act, 197 (Punjab
ActNo, 3 of 19 11)and al] other Powers-enabling him in this behalf, the Governor
of Punjabis pleased to make tha following rulds further to amend the Determinatipn
of the numbe; of Elected Members and Reservation of Offices of Presidents.of
Municipalities Rules, 1994, namely .

RULES ‘

1. 3 ) ination of the number of
Eict:ted_-Memb_ers and Reservation ofi Offices of ‘Presidents of Municipalities
(First Amiendment) Rules, 2006, :
- (2) ‘They shall-come into forea on and with effect from the date of
their publication in the Official Gazem;:-.-
2, In the Dbtermination-c:f; thetnumber of E

i lected Members and
Reservation of Offices of Presidents

oqrx{gaaicipa]iﬁcs Rules, 1994, for Schedules
bstituted, namely ;—

L1V, V angd ¥ Ihe.foflowing schedules shal] be su
: “SCHEDULE 111

]

2 -

3 Bafé.la

: Fanidkot

5 Fer;q_chu-r

6 Fazilka _.
7 Gobindgarh e
8 Gmdaspur '

9

Hgshiarpur

ey s g
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_ (VYS_K. 3, 1928 SAKA) ’
Serial No. Name of Municipal Couneil I
Jagraon
a1l e Kapurthala
12 Khanna :
15 * Kotkapurz
14 Malerkotla :
15 Malout i
16 Mansa -
17 Moga
18 Muktsar
19 Nabha
20 ‘1\‘:1.-1‘-_::1]
21 Pathankot
22 Phagwara
23 Rajpu._ra ]
24 S.A.Si Nagar (Mohal;) G

25 Sangrur

SCHEDULE v

(See myle 5)

Reservation of Offices o7 Presidents n Class.I1 Municipa] Councils .—
Serial No, Name or";\»ium-:':pci Counei)

- Ahmedgarh

2 Banga’

3 Bhuchp Mand;

4 Budhlad; .

5 Dasuya

6 : _ v Dhariwa]
o Dhurj

8 Dina Nagar

9 Doraha

10

Garhshanker

11 Gidderbaha

LA o ‘
o W e R r
: go 2
P i e , s
o/ ‘ o ¥ ;,
'L\K\— .
.‘.'“_‘ - -

O e

e

ERH s 0
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(VYSK. §, 1928 SAKA) :
Serial No. Nar{iic of Municipal Council
12 Goniana
13 : Guru Har Szahai
14 b Jaiw
S ¢ Jalalabad
16 f Jandiala
17 : Kharar
18 Kurali
19 _=; ~ Morinda
20 - Mukerian
A . Maw
22 Nakodar-
23 ‘ Nawan-_ Shahar :
24 ; Nurmahal i %
25 Patti '
26 Patran
_27 Phillaur
28 Raikot |
29 Raman;
30 [ Rampuré'l’hool
31 : Ropar
32 Samana
3 Samrala
34 Sirhind Fatehgarh Sahib
35 Sultanpur Lodhi
36 Sunam
37 Talwandi Bhaj
38 Tam Ta;'an
39 Urmur 'l-_"anda
40 3 Zira :
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7% (VYSK. 5, 1928 SAKA)
22 SCHEDULE v
(See rule 3)
Reservation of Offices of Presidents in Class-I]] Municipal
Councils :— g
Serial No, Name of Municipal Council
1 Adampur
2 Alawalpur
3 Amloh
4 : Anandpur Sahib
5 Balachaur
6. Banur
7 Bareta
8 Bassi Pathana
B Bhadaur
10 Bhawanigarh
11 Dera Baba Nanak
12 Dera Bassi
13 Dhanaula i,
14 .. Dharamkot : !
15 ; Fatehgarh Chunan ;
16 Garhdiwala '
17 Harizna 5
18 Kartarpur i
19 Kot Faug :
20 Lehragaga '
21 Longowa| :
22 Majitha ;
23 Payal :
24 Qadian
25 angn
26 Ramdass
27 Sanaur
28

P e SO
ey
——

. s e EE——
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(VYSK. 5, 1928 SAKA)

Reservation of

Seria) No.

Name of Nagar Panchayat

SCHEDULE V]

(See rule 35)

Offices of Presiden:s in Nagar Panchayats ;—

o e e V0O B W —
WL — o

[ (4]
S B

o
['\‘js._-

MNNNNM
\000‘-]0\0‘\-[\!‘)

L2
o

31

Ajnala
Badani Kalan
Bagha Purana
Bariwala
Begowal

Bhikhi
*Bhogpur
Bhulath
Cheema
Dhilwan

Dirba

Ghagga
Ghanaur
Goraya
Handiyaya
Khamano
Khanaur

Khem Karan
Lohian
Machhiwara
Meahilpur
Makhu
"Maloud
Mullanpur Dakha
Munak

Raja Sansj
Rayya
Sahnewa]
Sardulgarh
Shahkot
Zirakpur,

Sty
B.R. BAray

Principa] Secretary to Government of Punjab,

Depariment of Local Government,

7772 LR(P)—Gow Press, U.T. Chit.

. ey

s )
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—_—
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: rb :"':;__;rzicipa! (President and Vice-President) Election Rules, 1994, Rule 1

/%unjab Municipal (President and Vice-President)

Election Rules, 1994

Published vide Punjab Government Legislative Suppliment Part Il dated 17-11-94

LT s TAP

1. Short title and commencement. - (1) These rules may be called the Punjab Mys
nicipal (President and Vice-President) Efection Rules, 1994, '

(2) They shall come into force at opce.

2. Definitions, - In these rules, unless the context otherwise require, - |
(a) ‘Act’ means the Punjab Municipal Act, 1911;

(b) ‘_Ellqction’means Election of a President and Vice-President of a Municj-
pality;

(¢) ‘Deputy Commissioner’ means Deputy Commissioner of the concerned
: district: '

(d) ‘Government’ means the Government of the State of Punjab in the De-
partment of Local Government: and

(e) ‘Qazerteq Officer’ means a Government servant belonging to any All In-
dia Specialist or State Service or any other Government servant holdin

-8 post which may have been declared by the competent authority to be a
azetted post. '

5 e

thorised by him in this behalf (here-in-after referred to as the Convener) shall, within
4 period of [fourteen]' days of the publication of the notification of the election of
members of a newly constituted Municipality, fix, by giving not less than forty-eight
hours notice to be served at the ordinary place of residence of all the elected members,
a date for convening the first meeting of the elected members of such Municipality
by stating in the notice that at such meeting, the oath of allegiance will be adminis-

tered to the members p'resent_g.\nd 2130 stating that the President and Vice-President
or Vice-Presidents as the casé Imss5echal| be elected ; :

3. Manner of election. - [(1) The Deputy Commissioner or any other officer au- f

[Provided that al] subsequent meetings to fil] casual vacancies of the offiges

of President and Vice-President of\ﬁce-Pre:sidents as the case may he,
shall be convened by the Convener.]” '

(2) If due to any reason, the.elected member is unable or refused to take oath ofal-
legiance as required by sub-rule (1) within the stipulated period, then he will be
allowed to take such oath of allegiance in the subsequent meeting unless he is de-
barred from taking the same by the Gcwerqment for any reason, In case any: sgich

1. Substituted for “ninety" vide-Punjab Govt. Notification No, G.S.R, 10fP‘A.SflI»’S.2401Amd.{5)f2003,
dated 28.2.2003.

2. Added vide Punjab Govt. Notification No. G.S.R.i f‘.l.*";-’.A.B;’TI!S.EdOI.a\md.(S)/EDOB, dated 28.2.2003, :



_.,."Punjab Municipal (President and Vice-President) Election Rules, 1994, Rule 4

/

F

/:m"‘o.':r does not take the oath of allegiance as aforesaid, then
/onstituency to which that member represents, shall be held.]

f

»

p fresh election to the

TR R o a—

A

2[4 Voting by show of hands. - (1) The voting for the offi

ces of President, Senijor
Vice-President any Vice- President, as the

case may be, shall be by show of hands,

(2) The person presiding over the meeting conve
record in writing.]

g = e

ned-under rule 3, shall Keep a brief .

AT

v COMMENTARY

"No confidence motion"', - Passing of "No confidence motion” 1s almost akin to electing an of-
fice-bearer - Such resolution cannot be passed by mere raise of hands - Voting shall be by secret
ballot - It is specifically provided in the election rules that the voting shall be by ballot and utmost
secrecy shall be ensured -Resolution passed by raise of hand despite strong objections - Resolution
cannot be sustained.’ :

Manner of voting by ballot, - Identity of voter - Ry
‘yes'and ‘no’ on the ballot paper specially used for s
in Punjabi seript mentioned that the voters were allowed to writ in Punjabi ‘haan’or “naah’havinj L
same meaning when translated in English - Votes containing ‘haan’ or ‘naah’in place of ‘yes’ :

'no’ are to be treated valid and cannot be rejected - However, the VOtes containing both ‘yes’ angd-
‘no’or *haan’and ‘naah’would certainly disclose the identity of 2 voter and indicates that such ag-
ditional mark including ‘tick mark’not permissible under the rule or instructions, must be onthein-
structions of the candidate 10 e

: nsure identity of the voter and to ensure that he casted his vote in
favour of that particular candidate - Both, the rul

¢s and the Act require secrecy of votes - All sugh
Votes containing marks or remarks not permitted by rule have to be rejected and the candidate sg- |
curing more valid votes as per the rules have 10 be declared elected - Where the rule prescribe a '
specific manner of voting in its plain reading and meaning, no other interpretation can be given o !
the same 10 include or exclude something in it, s '

le requiring election by ballot by writin _ i .' '
uch voting - Original proceedings of electiq . l i '

A reading of rule 4(1) of the 1994 Rules makes u
‘yes'or ‘no’and he is not supposed o write ‘ves'and ‘no’. It would notin any manner be in accord-
ance with the requirement of the rule. The voter has to write either *ves'or ‘no’and is not required
to write both which would not be Secret voting in accordance with the rule. The rule requires the
voting by ballot and the manner in which the ballet is 1o be marked. In B.S. Minhas v, Indian Sta-
tistical Institute, AIR 1984 SC 363, ithas been held that "ifan act is required to be done in the man-

ner prescribed, that can only be in accordance with the procedure prescribed otherwise it will not
be accepted to have been done at all.”

nambiguously clear that the voter has to write

Applying the principle laid down by the Supreme Court, no other meaning than the one ex-
pressed in the rule itself can be gIvVen in respect of the manner of votin

g in the election to the office
of President of the Municipal Council.*

p—

Manner of Voting - Secret or epen ballot. It was observed by the Supreme court of India that
the Rules are clear, unambiguous a

and do not leave any room for doubt. Inasmuch as there was a
contest, the convener oughi 1o hay

¢ proceeded for voting through ballot papers observing utmost
secrecy. There could not have been an open voting which, though demanded, should have been
firmly ruled out. Sub-rule (2) of Rule 4 reposes confidence in the convener, i.e. the person presid-
ing over the meeting to assist any member who 1s illiterate or otherwise incapable to cast his vote
by writing *Yes’ or “No’on the ballot paper on behalf of such member. It is unfortunate that the
members wanted the voling to be conducted in a manner inconsistent with the Rules. The con-
vener should have over-ruled any such demand and should have proceeded te hold the election in

the manner coniemplaied by the Rules. The convener was also not justifiad in adjourning the ﬁ‘

; | !,

1. Substituted vide Punjab Govt. Notification No. GIS.R. 32/P.A. 3/ 1/8.240/Amd.(3)/99 dated July 8, 1999, £

2. Substituted vide Punjab Govt. Notification No. G.S R THP.A3/11/8.240/Amd.(4)/2001] dated 1Tth "
May, 2001.

3. Rajinder Pal Kaur v. State of Punjab, 2002(1) RCR(Civil) 91(P&H)
4. Sudesh Kumar Aggarwezl v. State of Punjab, 2001(3) RRR (Civil) 454(P&H)(DB).

e s sy b il
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Aith Municipal (Presiden; and Vice-Presidery) Election Rules, 1 994, Rule 5 653 —
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o g . ANE <A 3
fgcting on the ground of’ “seeking guidance from the higher officers and tne Government". There :
‘cf-a's' agrdly any occasion for such seeKing Suidance and adjourning the meeting. :
& The Supreme Courr also rejected the conienton that the High Court wasjustified in directing the e

RICeling 1o proceed from the point wherefrom was adjourned and directing the 8
had staged a walk Over to be excluded from the meetings as by their conduct thev h ;
they were not participating in the meeting. [t wag observed further thar where the two candidates
Were du:y nominated candidates and the Stage Tor voting was set. Evenifa few members including
one of the Candidates had Jeft the place of meeting, nothing prevented them from coming back and
i0ining 'n the Voting. Ifonlv the convenzr had commenced the voting and the mem bers, who had
earlisr st ged a walk-over, had returned and expressed their desire 10 join in voting, they could not
have bean Prevented from doing so0. The High Coun was justified in direct; '

sumed from the Point at which it was adjourned but wag not justified
had walked out, from being excluded from participa

members who
ad shown thar -

TR TG e g

tion at such reconvened meeting,

5. Conduct ofelection, - (1) When the office oft

he President or the Vice- President
1S 10 be filled, -

{a) if only one candidate for the office s Proposed, he shall be declared to
have been elected:

(b) if there is more than one candidate, the'candidate who obtains t}
number of votes shall be declared to have been elected; and

(¢) iftwo or more candidates obtajn ap equal number of votes, the person pre-
siding over the meeting shall at once decide between the candidates b
rawing a lot in the Presence of the membpers attending the meeting,

(2) When there areé two offices of Vice-President of 4 Municipality and both such
offices are to be filled, -

1€ largest

residents of 5 I\:-Iunicipali[}f and each-membper of the My
record one vote only; '

(b) the two candidates who obtain the largest number of votes shall pe
deemed to be elected :

(a) voting shalj take place at the same election for both the offices ofthe Vice-

nicipality shal]

_,-——-.n—mlm__;ﬁ..‘__-, e

Provided that if owing to the fact that two or m Ore candidates hav .
an equal number of votes, it js Impossible to decide which ofthe two can- .
idates have Obtained the largest numper of votes, t
cided by a |ot In the manper specified in clause (¢) of sub-ry]

(¢) the candidate obtaining the largest numbey of v
“have been declared by the Mumcmalir}’ to be th

and the candidate'obtammg the second largest number of votes sha]] be f
deemed to be the junior Vice-president, Provided that if both the candj-
dates elected have obtained an equal number of votes, the matter sha]] be -

ecided by a [ot in the manner specified in clause () of sub-ryje 11 :

v NoTng

Voting by show of hands - Declaration of result - Chang
ble-Accnrding to Blackwell’s Iaw of Meetings - o1, Edition, p
meetings is by a show of hands. Voting by show of hands means
are entitled to vote ang who choose to vo(e by holding up (ra
tegal right to be present at the meeting may, at the conclusi

e gt g

———

i. Gurdeep Singh v, State of Punjab, 2000(2) RCR(Civity 715(SC).
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/ .-szjab ;’Pfunic:}oa! (President and I"fce-Pres:'de:‘rl) Election Rules, 1 994, IRufe 6
i )I;‘, __-_-__‘_—_'__"-'———____________-__'—'_— 3

ﬁairpc_rfén is the PTOper person to grant or refuse a poll which is in the nature ofan ap
Sfihe parties dissatisfied with the decision of the Chairperson upon the show of hands, |p mod
‘}ipar iamcntary usage a motion jg carried by acclamation or by show of hands. The Chairman or g
Presiding Officer asks those Present to indicate thejy votes or chojce by holding up their hangs,
nce the Prcsiding Officer records the votes and, after counting the votes, declares the result, jthis
conclusive angd it'can be chaernged only by a demand for poll. If the demand is not made, the
hairman’s declaration vvil] stand (see : Shackleton On The Law And Practice Of Meetings - th
Edition, Pages 60-62). Once a motion has been votag upon it becomes a rego) ution of the meetj F
Theresult 02 yore Onee announced is final (see : The Rules of Debate in The Parliament of Frarifte
by D.W.S, Lidderdale, Page 145). In the present case, Apex Court was in agreement with the vi

expressed by the High Court that i Was not permissible for the Presiding Officer to change the yqre
of Sher Singh once jt has been recorded in favour of the original petitioner under Punjab MunicigFi
(President angd Vice‘~Pres‘idenr) Election Rules, 1994, : )

peal by ape

][6. Filliqg of casual vacancies. - When there.are two off;

ces of Vice- Presidept
of a unicipality and one such offjce falls vacant, the Vice.

: ! ¢-President for the period of his un-ex-

pired' term and an election of the vacant office of the Junior Vice-President shall ke

. N

ana 3

e

1. Rule 6 omitied and rule 7 re-nupm bered as rule 6 by

Punjab Gowr, Noiification No. GS.R. 71/PA,
31 ia’S.EdO/Amd.(fi)f?.OOI dated 1 ¥th May, 2001

\

President remaining jn °

NO .«

B
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-PLNJABG VT GAZ. (EXTR.A) APRlL 10, 2008 2?'\
3 HAI’I‘R.A‘?\ 1930° mm) Gt

- VFRI\MEN‘T OF PU"iJ-AB

MENI o:-' LOCAI oovemr\g;m
' TMCIPAL FLLCTIOh OFFle)

'\ollﬁcalion

- '["he: Sth April, 2008

No. GS.R. 28/P]3/1911/8.240 Amd. (4)/2008.—With reference to the
Government. of Punjabj Department of Local Goverument, Notification No

GS.R. 1 S/PASIO11 /SD40/Amd /2008, dared the 22nd February, 2008 and in

nferred by secuon 240-of the Punjab Municipal Act,
of 1911), and Wl other. powers enabling him in this

Punjab is pleased to make ‘the following rules further -

1on of the ntmlbcr*ofEIcClcd Members. and Ruewmon
of Mumc;p:ﬂmcs Rules, 1994, namely :—

1911 (Punjab Act. No.
behalf, the Govcm-)r )
to amend the Datetinin
of Office:: of ‘Presiden

; £ . RULES

1. Theser 11(.‘%@)‘ be called mf- Determination of the numbcr of Elected
Members and Res: ion of Ofﬁccs of Presidents of Mumclpaimes (First
Amendme.at) Rules. 2008,

"l

n'mnahon of the numbcr of Elected Members: and
Reservation of Oﬂiues Presidents of Muma.pahncs Rules, 1994 (hmmaﬁcr

referred (o as. zhe 53 es), in rule 4,for sub-rules (4) and (5), the followmg
sub-rujes shall be susgruted, namely —

“(4) Notl S5 than am_.' third (including the number of sears mcwqg
for\ o

of ¢ 31, to be filled by direct election in every Municipality, shall

“be r served for women ¢ nd stich seats may be allotted by rotation

. teo di xcrcnl constituencics 10:-be known as wards in the

Mur - gpality as soecified in Schcdulc I: ;

ﬂrovtded that cvenr thu-u wnrd of the total number of seats
allot @ tos Mu1.1c1pahty shai! be allotted to the women :

Provide 1 further that wmlc allotung every third ward of

“ihe togal numbcr of seals 10 women, the wards reserved for
Schedliled Castes and 1ackward Classes, as provided in sub-rule
(1) an (2) shall 1ot be counted.

n be onging to e Scheduled Castes) of the total number,

=




! | : : : e '
" ] PUNJAB GOVT GAZ. (EXTRA.), APRIL 10, 008 232
' (CHAITRA 21, 1930 SAKA) - 1Buit.
e . (5) The seats rescr;_fcd for womjt_.-r_\ bclong.l_ir;‘lg\tgﬁ_f;ﬂ;l,i'll__‘e__d-sl;ﬂes as
r e Provided in sub-rule (3), shail be allotted by rotat| in from amongs: _
: - the scats reserved for Scﬁcdutcd Castes unddrsub-rule (1)
keeping in vie v the provisions of sub-rule (4) : § :
Pravided that the prngiple of?otauon, shall ot be applicable
_ whete Delimitation of Wards of a Municipalitythas been done
, : under the provisions of clause (i1) of rule 4 of the D, limitation of
f Wards of Municipality Rules, 1972, f S '
i 3. In the said rules, for Sehedule-11, the following shal be substituted,
ot _ namely ;~— ot o G
“SCHEDULE 11
; [See nule 4(4))
Number of s¢ ats Seats reserved Seat nUmbcr,}céc d Rm:azks
determined for the forwomen | : for women (includi g
: Muniecipalir  number of scats, §
; reserved for womes,
' ' - if any, belonging (
: the Scheduled Castes),
= :
Minimum  Maximum Munir un Maximum ]
I _ 2 SR 3 I & 4
o 49 3 o 17  ‘Tobe hotitied by th§" * - “Firy
: Sl;.t;.Govpmrnem_ oglore clection
| ; : : every general electi “'\'\ :
, 3 o 16 Diio kB Second
S _ b : . & celection
f 3 0 16 Dito * Third
< . D.S. BAINS,
Principal Secretary 10 Go\fc_{mr_:'x ',=t of Punjab,
Department of Locel'Government,
| B
|
|
1
»




SEEP—.

| &

_‘_f"%m%'_

;&_ of number of Elected members .cx Reservation ....Rules 19-9‘4, Rukl 643 l
/' '

I
L

#Determination of the number of Elected members and
‘ %iseervatfon of gfﬁces of Presidents of M. un:czpalzrzeg _
| " Rules, 1994

Published vide Punjab Goyr.- Legisiative Suppliment Part III dated 17-11-94

1. Short title and Commencement. - (1) These rules may be called the Determi-

nation of the number of Elected members nd Reservation of Offices of Presidents
of Municipalities Rules, 1994,

(2). They,shall come inio force at once.

-

Definitions. - In these rules, unless the context otherwise requires, -
(2). ‘Act’ means the Punjab Municipal Act, 1911;

~ (b) “State .Gd"v'cmment’means the Government of the State of Punjab in thy
Department of Local Government; and :

(¢) "Schcduls:" means the Schedule appended to these rules.

3. Determination

of number of elected members. -
Municipal Council ¢

The Nagar Panchayat or.the
] onstituted under sub-section (2) ofsection 4 of the Act shall con--
sist of such number of elected members ac may be determined from time to time by
the State Government by an order in writing on the basis of the population and the ¢ri-
teria specified in Schedule-l.

4. Reservation of seats. - (1) In every Municipality, out of the totai number of
elected members determined under rule 3, the State Government shall by notifica- -
tion, reserve suchnumber of seats for the Scheduled Castes as may be.determined by
if, subject to the conditions laid down in clause (a) of sub- section (1) of section 8 of
the Act. - * ' : S

(2) On_e-.sea_t'Shal_l be reserved for the Backw
sub-section (1)-of section 8 of the Act.

(3) Not less than one third of the total number 6f seats reserved under sub-rule (1),
shall be reserved for women belonging eI

ard classes as laid down in clause (b) -

to the Scheduled Castes. '- S
I-[(_é'a';“i\lot less than one third (includin g the number of seatsreserved for women be-
longizig to the Scheduled Castes ) of the total number of seats, to be filled by dirsgt
election in every Municipality, shall be resreved for woinen and sucl seats. may be
allottsd by rotation to different constituencies to be known as wards in the Munici-
pality as specified in Schedule II s

,Provi.dq'd-that every third ward of the total number of seats allotted to a'MU-
nicipality, shall be allotted to the women.: | ; '

Provided fuffthei' that whil¢ allotting every third wa

rd of the total numﬁd:";l()f

1. Substituted by Punjab Notification No, G.5.8. 26/ 4 3/191 |/Section.240/Amd.(4)2008. Dated 9:4.3008.

—“‘h__‘
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Classes, as provided in sub-rule (1) and (2) shall not be counted.

Z#The seats reserved for women belonging to Scheduled Castes as provided in
.s8-ru'e (3), shall be alloted by rotation from amongst the seats reserved for sched-
#led Castes under sub-rule (1) keeping in view the provisions of sub-rule (4) :

#  Provided thaf the principle of rotation, shall not be applicable where Deliri-
; - tation of Wards of a Municipality has been done under the provisions pf

clause (ii) or rule 4 of the Delimitation of Wards of MUnici%ality Rulgs,

- 1972]

5. Reserva,t,-io_ﬁ of offices of Presidents. - (1) The reservation in the offices ofthe
Presidents-of the Municipalities in the State as laid down in section 8-A of the Act, . -

shall be effected by rotation i

nwalphabetical order as indicated in Schedules III, T " ’ \; :
and VI. : T ' 4 5

(2). In 't_hc M_un_icipali;icé 'épéciﬂed.in [Schedule
Number 1, shall be reservedforthe Scheduled Castes. Offices of the Presidents.af se-

- rial Number 2 shall be reserved for wonien including women belongirg to' Schédgled. |

Castes :and offices of Presidents at serial number 3 shall be reserved for B'aékiga.rd
classes.. ° - ° e SRR T . o

(3) In théf]\fluni_cipalit_ies.speciﬂed in |
dents at serial numbers | and 2, shall be

—

_ : duled Ca ffices of President at serial No. 5 shall he re-
served for. the Backward classes. T et A

—

(4) In the second election the reservation of Offices of Presidents referred to in sub-

rule (2), ‘shall’ be given in.the Municipalities specified in Schedule III at gerial.

. numbers 4:10:6.. Inthe Municipalities specified in Schedule IV, referred to in sub-rule

(3); the-reservation of Offices of Presidents shall bg given at serial numbers 6't0°10,

" In‘the Municipalities specified in Schedules V and VI re

reseéryation of Offices of Presidents at serial number 4-

Scheduled Castes. The Offices of Pr

served.for women including the women belonging to the Scheduled Castes -and the
Office of President at serial number §'shall

(5). The pr

continue forall further elections (o the last serial nuriber of the M
fied;in:Schedules 11Tt0 VI, Theréafter, the rotdtion of reservatiofi
Presidents specified in sub-rule
-as pro '

vided:in: the'preceding sub-riiles.

* Explangtion:- The expiession "second election” for the purpose of sub-rule(d)skall
mganihe general election held after’the completion of normal duration of five years
of a muricipality. . . - - - SE e

1. ‘—_s.qgs'i_i'zpi_ed vide: Punjab Govt:Notification No, G.S.R. 32/P.A. 3/11/S.240/Amd. _(1)29"9 dated 6th April,
AR e : : - TR

2. Substituted vide Punjab Govt Netification No. G S R.

- 3. -Substituted \j._f'del}?'u,njal;-_G_c'lv_t_-Nf.J__tj{'ﬁé:aLion'Noi"G.S.R.

- @%ats to women, the wards reserved for Scheduled Castes and Backward " -

]} offices of Presidents at serial

Schedules IV, V and V_I]Z'-, Offices of Pyesi-

reserved-for the Schedaled Castes, Offices |
of Presidents at serial numbers 3 and 4. shall be reserved for women including women-
“belonging to the Scheduled Castes and Offi | No. § '

ferred to in sub-rule (3), the .
er4-and 5 shall be reserved forithe - -
esidents at serial number 6 and 7 shall-be re- -

| be reserved for'the Backward Classes.” -

-ocess. of giving reservation specified in sub-tules’(2); (3).and«(4).shall - -

ity MP A, - :
- TOta - resen nrof offtces’ of -
ules.(2),(3) and (4) shall start:afresh in-the-same ofder

32/P.A- 3/11/S: 240/Amd. (1)/99 dated 6th April, -
799, v e R e

32/P.A. 3118, 240/Amd: (199, dated 6th April, - -
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SCHEDULE |
| (Seerule’3) . _
gor Fiteria far determining the number of elected members in Municipal Councils and

gar.Panchayats on the basis of population as ascertained at the l;ait prﬁeding cen-
us of which the relevant figures have been published. : —
Population® s Number of elected members
Not ex‘cé-edjn'gS,OOO_' e 9
Exceeding 5,000 ‘ s | ,buirﬁ._o': cxccédirﬁg—; 10,000 - 11
. Exi:eedir';g‘lo';'é_'(}'@'__. :I_ ‘ : : bu;\nqilg};cct_‘:ding 20,000 ' 13
Ex:;ccdngODOO S S L exceedifig 30,000 15
Exceeding 30,0007 % bistHotexceeding 40,000 a3 Mg
. Exoecdlng40,000 ; Ay but no.t exceeding 50,000 19
Exceééi‘_,ri_g;ojbjdo Al but not exceeding 60,000 21
| EXG'CGC.ii.I.'Il.g 60,000_ ' but not cxcc:ding 70,000 23
Excéédiﬁé’?O,QOO : : but not exceeding 80,000 25
Bxceedmg 80,000 i but not exceeding 90,000 ;27
Exceeding90,000 but not exceeding 1,00,000 29
_ Exceeding 1,00,000 __ » - - butnotexceeding 1,25,000 31
‘Exceeding 1,25,000 butniot exceeding 1,50,000 13
Exceeding 1,50,000 butnot exceeding. 1,75,000 35
Ex.cc'edin‘g 1,‘75,000_ but not exceeding 2,00,000 37
-Excccding 2,00,000 but not exceeding 2;50,060 s
Exceeding 2,50,000 butnotexcesding3,00000 . -4y
:Exé_ééaif%g 3;jb0,0'00" 2 " but ﬁére:\-éeeding 3,50,000. " . g
) Ext.eedmg},S0,000 ol ‘butnotexceeding 4,00,000 - 45
Exq_péding_q,OQ,OOO : but notexceeding 5,00,000: - 47

Exceeding 5,00,000 5
 *Substituted vide Punjzb Gowt, Notification No, G

ubstitt SR 32/P.A. 3/11/3, 240/Amd. (1)/99 fjated 6th
April;*1999. T R _ e e
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[Extract from the Punj

‘der may be ca

the Delimita

“one member" | the w

Chal'.(ligarh
The 12th August, 20) 4

056 6/08-20)

YPb. Govr Presy, SAS8

tion of Wards

DEPA RTMEN
(MUNIC]

lled the Dr:fimr':arion of Wards of

Nagar

oﬁ\fhmicipa? Co
ords "two Members!

ab Govt, Gaz, (Extra), dated the 13th A

H8ust, 2014)
GOVERNMEN

T OF PUNJARB
T OF LocAL GOVERN
PAL ELECTIONS OFFIC
NOTIFICATION

The

MENT
E)

13th August, 2014

ORDER

Municipal Corporation (First Am‘endmem)

fPoration Order, | 995, in Sub-rule (l)(viii) of Rule 3, for
shal| be substituted.

ASHOK KUMAR GUPTA
Secreta[‘}‘ 10 Gove
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7 " [Exteact from the Punjab Gevt. G

4z, (Extra), dated the 13th August, 2014)

£ GOVERNMENT OF PUNJADB
DEPARTMENT OF LOCAL GOVERNMENT
(MUNICIPAL ELECTIONS OFFICE)
NOTIFICATION
The 12th August, 2014

N0.5f16f2OIdJ’MEO/DAs’-IOTS.- In exercise of the powers conferred by Seotion 240 pfthe Punjab
Municipal Act, 191] (PunjabActNo.3 of 19 1) and all other Powers enabling him in this behalf, the Governor

3f Punjab is pleased make the following rules further '0 amend the Delimitation of Wards of Municipalities
Rules, 1972, namely :-

RULES
L.r
}a These rules may be called the Delimitation of Wards of.\ﬂmicipaiities Rules (FirstAmcndment) Rules,
2014,
2. Inthe Delimitation of Wards or‘Municipalitics Rules, 1972, in sub-rule (1){(vi) of Rule 3, for the words

'one member" » the words "two members " shall be substituted.
ASHOK KUMAR GUPTA
Secretary to Government of Punjab
Department of L.ocal Government,

Chandigarh
The 12th August, 2014

0366/08-20; 4/Ps. Govr, Press, S48 Nazar
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DEPARTMENT Gk LOCAL GOVERNMENT
(MUNICIPAL EL -ECTIONS OFFTCE)

NOTIFICATION .!

The Sth March, 2013 :
o. GS.R, 32A/P.A. 8/11/8. 230/A md. (0. 209 500 |'e!"e|'t:1ce 1o the Government of . ‘Punjab,
"-;,-:;::-::nenr'm'"LocaI GO\‘C!':’H‘J‘,E!‘.[_.\'Otiﬁc:‘!tfn.‘i\'o. GS.R.32/p A A1/ 3, 240/ Amd. (1)2015, dated&he 26th

“enruney 2013, and in exercise of the powers conterred by section 2 “U of the Punjab MumupaiAgt, 1911
I

2 ALUNO.3 6f 101 I) and all other powers en abling him in this b ehalf, the Governor of Punjab ig pleased

BRE Aip fn]lmk-m_., ruies further e amend the Determination of the number of Elected Mzmbers and
I

v alidn or Offieas oi"Presici.‘; SO Municipalities Rules, 1994 n; amely
RULES '
el
i These rules may be called the Daterming Hon of number of Electad Members and Reservat:on of
Oftices o Pre sidents of} vh”mro“Hu s (first Amend iment Rules, 2015, |
. I
20 They shal come into force on ang With effect from the date of their Publication in thej Official
|
Gazerze, I
: [
% it the Deterpn un‘mu ot the number of Electad Members and Reservation of Offices or‘Pres:dents of the
Niunicipalites Rules, 1094 for Schedules 111 v and VT th

VI, the follow: 1¢ Schedules shall be' subsmured

'
".el'}"-

j
SCHEDULE 1y i
-\S‘.’Jc he 3%

Name of ) vunicipality Sr.

No.

Name of Municipg]ity

= i rthals I N ;
b 15 |
22 Bass; 12 Khanna 20 Nangal i
Ly R A L S - 1 =
3 Firdkot i 130 Whaear 2 3 |
Fazitka 14 Kotkapura 22 Sangrur I
z “erczepur 13 Malerkotla 23 Sunam I _
S re gl \*——-———___________——____
B Coaoindgarh

Zirakpur

/ &
73
rJ
i

_—
E e e
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Reservntion Of Offiess o:‘."‘.v-;-s:r.ie.n:[s n Clazs 1

Municipal Couneils

Namaegf

.-‘vIum':.-'puH:}-‘ St Name of

'[m*.:':i_::a!j.'_‘. Se

I
No, b
1 : = -| 1 4
Avmedeay, Janu 3 Raikot
o £ N
: Bagha Purana i

o

I .
Jalalabad I
: Banga

Jandizls Gy

Bhagpur 20 Kartarpy g
Bhuchg Mandi Kuralj i

Buzhlaga

I}im:'amko:
i PDhaiiwg)
=T

37 Oy

2; Din:tn:sgn:’

o ]

Tarly Shanka-

Ui Hap Sahaj
_*-----..___________-—--_._______

'..-.. fatn g e =
Bn PR NUNICIna

dtimeipal Coungijs A

N

. .'4_-.
ame or'j\-lunjcipahty
o

- dlehzarh Ck

iran

Sanaur

25 Sangat

26

it
Sham Churas; T
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